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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of ‘The Uttarakhang
~ Annual Transfer for Public Servants (Repeal) Act, 2012’ (Adhiniyam Sankhya 06 of 2012) :—

As Passed by the Uttarakhand Legislative Assembly and assented to by the Governor on
June 07,2012,

No. 170000(VI(3)/2012/30(1)/2012
Dated Dehradun, June 08, 2012

NOTIFICATION

Miscellaneous

The Uttarakhand Annual Transfer for Public Servants (Repeal) Act, 2012
' [Uttarakhand Act No. 06 of 2012)
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to repeal the Uttarakhand Annual Tr.

ansfer for Public Servants Act, 2011 (Uttarakhand Act
No. 21 of 201 1).

Short title ang L. (1) This Act may be called the Uttarakhand  Annua] Transfer for

Commence t
men Public Servants (Repeal) Act, 2012.
(2) It shall be deemed to have come into force on May 16, 2012.
Repeal of 2. The Uttarakhand Annual Transfer for Public Servants Act, 2011 ‘
Uttarakhand Act . ‘ :
No. 21 of 2011 is hereby repealed. |
By Order,
D.P. GAIROLA,
Principal Secretary.
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